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ex-state Forces for training and 
camping purposes.

(b) and (c). No special arrange
ment other than the general agree
ment for the take-over of the State 
Forces assets by the Centre was made 
a t  the time of integration. The gener
al agreement was that whatever was 
in use of the ex^-State Forces on the 
date of Federal Financial integration 
would accrue t o  the Central Govern
ment.

C u s t o m s  S q u a d

*rtl7. Sbri Raghuramaiah: Will the 
Minister of Finance be pleased to 
state:

(a) whether the Customs Squad 
operating in the Karwar-Goa land 
frontier recently seized B large quan
tity of gold which was being smuggl
ed into India by a taxi; and

(b) if so, the amount of gold so 
found?

The Deputy Minister of Finance
(Shri A. C. Guha): ( a )  a n d  (b). The 
Customs Flying Squad, Supa, re
covered 15,850 tolas of gold in all 
f r o m  a taxi going from Karwar t o  
Hubli; the gold was suspected to have 
b e e n  smuggled into India.

Orientai. G overnment SBClmitY L ht. 
AssimANCE Co.

*1027. Shri ftagburamaiah: Will the 
Minister of Finance be plealsed to 
state:

(a) whether it is a fact that the 
Oriental Government Security Life 
Assurance Cothi)any proposes t6 con
vert itself into a mutual Company;

(b) whether Government have ac
corded their consent to the proposal; 
and '

(c) what are the conditions subject 
t o  which the consent has been accord
ed?

The Deputy Minister of Finance
(Shri M. C. Shaih): (a) Government 
h a v e  not r e c e i v e d  any formal pro
posal from t h e  Company under Section 
^0 o f  t h e  Insurance Act.

P.S.D.

(b) ami (c). Dn not arise.

Oil Prospecting in Saur.vshtba

♦859. fihri Baiisal: Will the Minister 
of Natural ReM>urces and Scientific 
Research be pleased to state the pro- 
i»ress that has so far been made in 
prospecting oil in Saurashtra and near- 
about area? .

The Minister of Edncatiou and Na
tural Resources and Scientific Re
search (Maulana Asad): A statement 
giving the information required is 
laid on the Table of the House. [See 
Appendix IV, annexure No. 9.]

N ational P hysical and C hemical 
L a uoratories

*890. Shri Gidwani: (a) WiU the
Minister of Natural Resources and 
SciettHiic Rekeaftfa be pleased to state 
the annual recurring expenses on Na
tional Chemical Laijoratory, Poona and 
National Physical Laboriitory, Delhi?

(b) What is the expenditure on the 
salary of the sta?T in each Laboratory?

(c) Have any students been admitted 
in any of the Laboratories for Post
graduate degree?

(d) If so, is it intended to cont^erl 
these Laboratories into affiliated Uni
versity Laboratories?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Acad): (a) and (b). 
A statement giving the required in
formation is laid on the Table of the 
House. [S'ee Appendix IV, annexure 
No. 10.]

(c) Yes, Sir.
(d) No, Sir.

SociA i.  W e l f a r e  O ki iANIs a t i o n s

187. Shri N. Rachiah: Will thv
Minister of Education be pleased to 
state:

(a) the number of social welfare 
organisations, to which financial aid 
has been granted by the Central So
cial Welfare Board in Mysore State 
up to 31st January, 1954; and

(b) the total amount of assistance 
given to the State so far?
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The Minister of Education and Na
tural Resources and Scientific Re
search (Mauiana Azad): (a) 27.

(b) Rs. 68,200/

Elections

188. Shri K. C. Sodhia: Will the
Minister of Law be pleased to state:

(a) the total expenditure incurred 
during the current year in connection 
with (i) the preparation and printing 
of electoral rolls and (ii) the conduct 
of elections and by e-elect ions;

(b) whether any amounts were 
paid to the State Governments for 
this purpose; and

(c) if so, how much to each?

The Minister of Law «uid Minority 
Affairs (Shrl Biswas); (a) A statement 
is laid on the Table of the House 
[Se9 Appendix IV, annexure No 11.1

(b) and (c). Expenditure on the pre
paration and printing of electoral rolls 
and conduct of elections and bye-elec- 
tions to Parliament and Statf* i-.egisla 
tures is incurred initially ty  the 
State Governments. Payments to the 
Stale Governments towards the Gov
ernment of India’s share of expendi
ture are made towards the close of the 
financial year provisionally ‘on ac
count* pending final adjustment later 
on the basis of audited flgares. Pay
ments proposed to be made to the 
State Governments during the current 
financial year are shown in column 4 
of the statement referred to at (a) 
above. These payments are not con
fined only to the Government of India's 
share of election expenditure for tbe 
current financial year but also relate to 
the arrears due to be paid to the State

Governments on account of Govern
ment of India's share for the previous 
years.

Hindustan Aircraft Ltd.

189. Sliri V. P. Nayar: Will the 
Minister of Defence be pleased to
state:

(a) whether Government are aware 
that a large number of employees 
working in the Rail Coach Section of 
the Hindustan A ircraft Limited, Ban* 
galore, are exposed to the danger of 
inhaling foul air as a result of the 
spraying of thinners and nitro-cellu- 
lose paints; and

(b) the steps taken if any, for pro
tecting the workers in the rail coach 
“Hangar” shed?

The Minister of Defence Organiza
tion (Shri Tyagi): (a) and (b). There 
is no spraying of thinners and nitro
cellulose paints in Hindustan Aircraft 
Ltd.’s Railcoach Factory and, there
fore, the danger of inhaling foul air as 
a result of such spraying, does not 
exist.

There is, however, general painting 
work in the Railcoach side for which 
Hindustan Aircraft Ltd. have pro
vided—

(1) a well ventilated sepcrate 
building,

(2) protective clothing to workers
(3) free supply of m.'lk to main

tain good health,
(4) respirators to avoid inhaling 

fumes; and
(5) adequate washing facilities. 

Proposals are under way to instal a
suitable paint fume extractor system 
at a cost of Rs. 15 lakhs.




